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Union of India 4 Ors

For the R esnondents.MC
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_.»Tj;ls app]'r‘at'on is in form
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Fer the Applicant(s). M’T' KM

. Respondents,
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The Hon'ble Mr Justice

t QP“ ;t’ﬂn(,?ﬂ.wwpon t t g D.N.Chowdhury, Vice-

Pet'vio 3 #7710 vt (0l v de ' ) Chairman.

A SR ' , |

f}/“;}'/. S ' ! Heard Mr K.N.Choudhury, learned

or ks 9 3 ovide t

POE o (75‘3 5;2 ! icounsel for the applicant and Mr

Dated /}7'/7 o 'B.S.Basumatary,learned Addl.C.G.S8.C
L Ly R Y T T Y . ] '

. ¥
Dy. Regisgrer,

%/f W"A—-M M
r/‘M o»(f/rj/yd’)

for the respondents.

7' By order No.16/2000 dated 19th
,October 2000 the applicant Sri p.B.
‘Nag worklng as Superintendent,
:Customs Preventive Force,Dibrugarh
:was ordered to be transferred from

27ﬁc‘cbaé?anﬁ «Dibrugarh CPF to Dimapur Customs
’5?,i 'DlVlSion alongwith bthers. Mr Chcu-
\ A &*;QQ%L_‘ dhury,learned Sr .counsel appearing
CTJ 5) 22th 'for the applicant fairly submitted
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that the applicant is not against
'the order of transfer, his only
grlevance is as to the timing of th
‘order of transfer. Amongst others
- .. it was pointed out that his.elder. .
son is studying in Class-XI under
C.B.S.E Course and who is in the
mid academic session. For the inte-
rest of the career of his son the
applicant desires some more time
- till the end of March 2001 for
joining in the new place of posting
Mr Basumatary,learned Addl.C.G.S.C
on the other hand submitted that

contd..
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©.21.11.00 for such matter the applicant is to. move

\

P9

- tation within two weeks from today.

‘the appropriate authority and Mhis

Tribunal is not the proper forum. Consi-
dering all the aspects of the matter I
am of the view that ends of justice will
be met if a direction is issued to the
applicant - to file a fresh representa-

~ tion before the respondent No.2 to

consider his representation to enable
him and his family tc be in Dibrugarh
till 31.3.2001, and if such representa-

. tion is made, the respondents shall take
‘note of the same and pass a reasoned °

order as early as possible. The impugned
order of transfer and posting of the
appllcant from Dibrugarh to Dlmapur ‘
"insofar as it relates to the applicant.
shall remain suspended till completion
of the above exercise. The applicant
shall file the aforementioned represen-

The application is accordingly
dispcsed of . No order as to costs.

Vice-Chairman
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I THE CENTRAL ADMINIGT TRIBUNAL, BUWAHATI
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Shel Frnabenodu
mon of ;atm Fra
Superintendent,
Dibrugarh.

e GFFLICANT .
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i. Lrnion of 1
repressnte
Finance Deg
New Delhni.

ioner of Customs, N.E.Region,
Shilliong, Meghalava.

A Ausstt Commissioner, Dimapur Customs Division
Circular Road, Dimapuwr, Nagaland.
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This application is made against the Order

Moo LB/72000 dated 19.106.20080 issued by the Qmmmi%m

sionsr, Customs, M.E.Region, SBhillong purporting to

franster the applicant from Dibrugarh Cushoms
Freventive Force to Dimapur Customs Division as

Superintendent{Techn]

f o
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2 Cduriesdiction @

i

ras that

The applicant decl:

this Hon'ble

Tribunal has got jurisdiction o adjudicate the

matter in regard to which this application is made.

Eae Limitaticon :

The applicant further declares that i

ift

application is well within the period of limitation

prescribesd  under Section 21 of the

Tribunal Act, 198

4.1 The applicant is a citizen

fAodministrative

of Imdia and

permanent resident of the Grate of Assam in  Magaon

District., The applicant is presently working as

Superintendent, Customs Freventive
Dibrugarh. The applicant is a Group

the Central Bovernment.

Forece  (DPF),

tEt mfficer  of

TR That +the applicant states that e

applicant was transferred Trom firzawl Division to

Dibrugarh OFF in April, 1998. Purswant thereto the

appligant Joined at Dibrugarh CFF
Fresently the applicant is serving
1)

CEFL. Tt would fthus appear that the

completed only two years six months

/Qﬂwﬁ/@?’v&/bé VQ/V@% ?‘/ . Conto,eesee P77

on 2Y.Rd. 1998,

at Bibrugarh
applicant  has

at Dibrugarh.



+ipn it would be pesrtinent to  state

]

in this gonne

that as per the transfer policy/ guidelines issued
by the Bovi of India, Ministry of Fipance,. Depart-
ment of Bevenue vide 0.M. died 30.86.94 the tenure
posting of Broup "BT and "0 pnfficers at ong  sta-

tion is 4 vears.

A copy of the sald transfer policy/

guide lines i annexed hereto and marked as AMMEX -

E!F\:E "“‘I " '

4.5 That the applicant is yet to complete
- l’ -~ » . .

the tenurer pesting of fouwr years at Dibrugarh 1in
|

terms of the transfer policy noted above. But while
the matter, rested at  thus, the applicant was
[

' . .
shocked and surprised to come across the impugned
| -

cffice order No.le/2000 deted 19.10.2000 by which
; ;

i

the applicant has been purportedly transferred to

Dimapur Customs Division as Guperintendent (Tecnhi-
. :
calld. o

: .

A copy of the said impugned order dated
146.10.2000 is annexed hereto and marked as ARNNEX-
LIRE-TT.
l
4.4 ‘That being aggrieved by the impugned

nrder of transfer the applicant submitted a repre-

//'?OVVNGAO/M //g)/l@"{ ygf o Contdewewss P
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before the Respondent
pEoper

cifically stated

; L
the app

No.? on 23, 18,2000

Lhunﬁe,”'In the representation the

that prior to sErving

fhe applicant served in  hard  and

such as Dimapur . Airawl etc. A% &

+ the applicant also sprved at Dimapur

a post in which the

sought to be rransferred again. Fur-

pesn pointed oub that the appli-

'ye% o complets his tenure in one station,

fhe applicant wWas pransferred to

1y on g G498, 1t has also heen Bpe~

nted out that if the transfer order 1s

to, the :c&F?DLchxnj‘ eld

et son who 16

s

lass-—¥{I under CLR.5.0. COurs2, whies 18

pmic session, would be highly prejiu-

Fe, the applicant prayad before the

N

o.7 tooatl allow him to stay At

o the end of Marciy, 2pe6 till the @i

sssion of his eldest son. However, Lo

L
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]
pu
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Facl
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s
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the knowledge of the appli

oL
]
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ntation is yet to be disposad of,

peen informead anything

licant has not

g of his representation.

copy of the gaid reprsentation dated

annexed hereto and marksd as ANME XURE



action

transfer the petitioner from

ation

arbitrary
. ]
tranafer |

befora

That +the applicant states that thes

in purporting o

oe station to another

completion of tenure is  highly

artd unreasonable. Further, the Impugned

P

order is also violative of the standing

instruction/ circulars issued by the authority from

time to

should

show -thJ

i

. I
achieved by

the deci

BHame gann

N
transfer
astill wor
I
i
bisor
represent
pending
comnurtica

to the fa

resporiden

/9, a\a//W oK K

Hime that fransfer of

A

#3100

s

was issued on i?n;ﬁgﬁﬁﬁﬁ the appliéamt
king at Dibrugarh,
ral ieved
ation
i o

tedd anything to the applicant with

o

a Dovernment servant

L obhe resorted to in mid academic

ses5 10N

practicable. Atleast the authority must

overriding public interest thalt would be

the impugned transfer order. Apparently

is arbitrary ons and  therefore the

withstand judicial scorutiny.

That although the impugned order of
is

inasmuch as, he has not

from Dibrugarh, Moresover, the

filed by the applicant is still

disposal and the authority has not

ey a e

ce of his representation.

far
-

i

That the applicant states

while S e

%049 .

issuing the impugned o f

Contde s s s



L 4

trrans

A1

i

fer violated the transfer polic

v/ guidelines

’ formulated by the Department in  the matier of

bransfer Az pointed oult above, the
! I

besn transferded before completion of

well as during mid academic session

applicant has

his tenure as

af his sldest

SOM. A Euuh the action on the part of the authori-

!

ty cannot -be in the public interest.

Atlemast the

| . "
authorities must Jjustify fthe departure from the

guidelines ' byl producing  relevant
[

e

records o

FECDrOS . The

C bhe case would reveal that irrelevant

nn.ldexaranr ware taken note of by the anthority.

4.8 That

™

i & similar circumstance Shri D,

Naﬁmlgyé SGuperintendent, Mumaligarh UFF, whoss name

i
4

1]

LR

3

appeaars. at. ﬁgri&l Moy, 8 of  the impugnsd order,

' (- o v e . . . .
approach  this . Hon'ble Tribunal by way of filing

. ANo.E7R/208 &w This Hon' bi? Tribunal by order

H

dated B7.11.2000 was nleased to pass order protect-

ing his right and interst. As ithe

applicant  is

similarly situated, he also pravs for a similar

s

oregleyr . '

A Cony of  the said

B7.11.2068 i

AN hereto and marké

i

\‘JIX

et

4.9 ' That wnder the facte and

orglar dated

d asg ANENXURE

stated above, 1t is respechfully submitted that

/QWO-O/MM '4&9//@4//{ )gf . Contideeewe. pi-
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this Hon ' ble Tribunal may be pleased to set aside

1]

Thes impugh@d order of tranfer dated 19, 10,2084

insofar as the applicant is concerned.

4, 1@ | That this application has. hesn filed

bonatide and for the ends of justice.

=, GBrounds for relisf with legal provisiong @

Hal ' For  that the applicant has acouired
e,
- L . : : . . .
iegal and wvalued right to complete  his  tenure

posting of 4 years at the station i.e. Diburugarh

7

CRE in view of the transfer policy issusd by fhe-

.

Governnent of India vide .M. dated 30.04.94. The
[

same having been flodted, the impugned groer of

transfer is legally not sustainable.

B e that  the transfer order  is  also

violative of the guidelines/ professed norms to the

extent 'the applicant has been transferred during

the mid academic session of his eldest son.
|

) For that the applicant has besn discrim—
|

inated in  the matter of fransfer and posting in

violation of the aforesaid transfer policy.

/“O’Q%\/M%@Zu r@/@% /\Oé? .

Contde.swwe. gl
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Far that the action of the respondents

in not  disposing of  the representaiion dated

oy

[is]

¢

PELAB.Z0BE ie also viclative of the law laid down
B3y the Apex Cowrt. It is trué that transfer orders
can  be issued in administrative exigency, but  in
affecting such transfer, the authority is bound  to
take note of the guidelines governing such trans-

+ Ethe

£

fersn Further, if any representation is file
same  1a  to be disposed of having r@gérd to  the
guidelines as well as hardship faceﬁ by the gowsrne
ment a@rvaﬁtn The same having not been done, the
impugn&ﬁ prgder is legally not sutainable.

5.9 : For  that the authority has miserably
failed to take note of the hardship that would be
cavsed to the ampiiaaht and his eldest son 1f  the
applicant is transferred in the mid academic ses-
sipn. This relesvant consideration which the au-
thority has failed to take note of in the name of
admimiﬁ%rativa exigency. The academic career of
applicant’ s son cannot be jeopardised.

b

S.4 Far +that the respondents have viclated

the administrative fair play and has di

i

played

o '
abjact arbitrariness in passing the impugned order

of transfer,

VO cndnol Byrons ”ﬁf’ |

Contdeeesss pF



A3.7 For  that the Fespondent dMo.2 has  been
actuated by malafide and irreslevant consideration

in passing the impugned order of transfer.

renadies exhausted o

The applicant bsgs to state that he has
exhausted all remedies available to him and there
is no other alternative remedy tha to  approach
this Mon ' ble Tribunal by way of filing this appli-

i _

cation. The fate of the representation dated

DELIB.RA0E s yelt to be communicated to the appli-

7 : Matter not previously

hefore any obher Dourt s

| The applicant further bags to declare
that he!haﬁ not previously fil&ﬂ any writ petition,
ﬁpglicatiam oF suit before any court o authority
o any dther Bench of the Hon ble Tribunal regard-
ing  the grisvance for which this application has
Deen Imade nor they are pending before any one of

them.

/y@ww/o’éw@ 2&’)‘ «m/ //\0@9 |

Contdesewse pi-
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£, ; Relief sought for s

Linder  the fact and circumstances, the
!
applicant prays that the instant application be

admitted, records be called for and after hearing
-
the parties on gause or causes that may be  shown
|

and/or perusal of the records be further pleased fo
grant following reliefs s R

[

#7.1 ; To set aside and guash  the impugned
i

o

orgler an L& /72000 dated 19.10.2000 issused by the

Dommissionesr of Customs, N.E.Region, Shillong, the

- -

Respondent |No.2 as far as the applicant is  con-

cﬁrnedn| ‘

8.2 . To allow the applicant to complete his

teunure posting at Dibrugarh Customs Freventive

Forme.
B3 Cost of the application.

8.4 L Any  other relief /reliefs to which the

applicant lis entitled to under the facts and cir-
o | -
Cum%taﬁéﬁﬁ of the case and as may be deemed fit and

DIFCET

|

A@wow/ﬂ\éﬁf /9//’\0‘3/ /g.?

ottt w e o B



", e ! 3 0 .
9. imtarim order nrved for :

Fending

disposal of this application,

the applicant prays that the impugned orde HMNo.

.y

16/ 2088

the applicant is concerned.

1@. Application is filed

dated 19.18.2080 be suspended

Lhiroug

insofar as

M Advocate

ax

Farticulars

(i)' TP, No.

e}

i}

ot

{ late of issue

fote

.. .. "
11)1%5uﬁd feom

{iv} PFayable at

H
H

H
H

12 List of Annexures @ As stated in

TG 503
T 2000
Guwahati.

e

Guwahati.

Varification .u..s

Conttdeeees B4



I's 8hri Franabendu Bikash Nag, son of late

Frafulla Chandra Nag, aged about 49 Yeara,presently

wWork ing #2E ﬁuwerimtandent; Customs Freventive
Foree, Dibrugarh, Assam, oo hereby solemnly affirm

and  verify that the statements made in paragraphsg

. -
4.1, 4,5

Guby 4.7, 4.9 and 4,10 are trus to my

¥
knowledge,  those made in haragraphs 4.2, 4.3, 4.4
1 L] .

d 4.8 being matters of record are true  to oy

an

information derived theretrom and the rest are my

i
o
3.

humble submissions before this Horm "ble Tribunal
I have not suppressed any material facts of the
e {C.-".S‘.S E‘} u

And T sign this verification aon this the

20th day of November, 2000 at Buwahati .

o /%MW Ll

ARELICANT

‘ Lontde.we.. pie
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.K) Voo, L T TR A ek by e R Y Ve
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: ‘ i . SEREE ANN&quE z 7\,
- . . A ' ‘. ) ' KRR
'- R " .""‘-’,~ N =13
F No. A-35037(28/92~AD~III n | '
q‘ t-Governmen

,VV' _ of India. .| \
-t Mintstrysof Finance: ;.- :
' Department of. Hovenno"
) Central Board of, Lxcise :& Customs.

ﬁ))\\ TR « Lo .' 5

. coo Coo,
LY ' ‘e . .

| o i - Naw Delhi,,i.he 30(.[1 June, 1991+. K
?Ov ’ : '! ‘. ,’l"".-")"t"".' ‘:.':(“ ‘7 'L ‘(
all Principaifﬁollectors of CRRE s":t;\q . .
CentraL’Excise and Custams, . ag;n;u.p< ' '
All Director Generals/Narcotics Connissiener.
e AR o K :".-,'., SR X .
All -Hoads. of Departments under ”?73.'”’Tfu ' S
Contral Bonrd of. Txcina,& customs..‘“wg'“

-
.

’

'
L]
LR A

Subject- ,Transfer* Guidlines regarding posting and
.  bransfors of '‘Group *13' ;, 'C' and 'D' offleorn
‘ :..uin the Abtachsd. & Suburdinate offlices undar
. Central Board af Exei 38 and Customs.

-lax

.

Ll

Sir, RV L

. 1.F.No. A—2?015/40978~

Ad-

2.Fllo. A- -22015/21/¢

ttd

L.F. No.B-12014 /4 /924"
Ad~IIIJBdL.? 9 92.

In supersession of all prcvious
ingtxuctlons, as indicated in the margl
Lhe following :instructions/guidlinbs ay

0
~ITI-B dt. 1.71.78.. §
g ssuad 1n consolidated form oy

IGPulaLinp Lhe transfors and doputation
of Group ']3' LCU and DY offenva in
.various aLLaehud and subordinato off(ica

undoyr tho Contbral Honrd af Twhan &
Cuabomes -

“111-8 dL.l3.? 39

I Group ‘B’ and Grvup 'C! Officor

(1) Poripd JI atﬁI“OL Ono thtjvn :

(a) Lrocutivo Offchro .4 The period of stay of
Db ofticsr ab vno station should normally bho
R Trnnafnea moy bho madn anctior 40

:admlnluhlﬂl'\U lnqujtumnuln or compatslonabo
= mmnm SO oneeasti babn,

»

(b) "Hiru',tpcj O fieers t= Whilo Hiniatorinl
©olfears aen wlso Tiubla o Lronaler, Tike
Barcutive wllx-*;’, roubting tranatny of
Hindaterdal ofCtears Crom one shabi-n Lo
anolhor el b vv.).\lll!tl. Howovne, Mindakoge
Al offlenrs aen JHable Loy e Leanaforrad

brom e b e canather ab partodie
(N AN T BT

w (:'.‘”'.(locooto;'!/'“



i o L
B - T =14 —
. e N q
(9% 9 . ‘,.\ \
’ : . - ~ : o '&". g

II. .nggp_igﬂ_ﬁtaﬁg i= Group 'D' staflf ars also i
ﬂliéblgﬁgqxq@3tﬁéﬁ§refredfény where within 't
'CQllQthrétq;ayéw?thqgghﬁits Jurisdiction

oxtonds "t3tmdrae- thurl»ongstato. Howaver, -
., fruquant transféraiof Group 'LV stall ohoul.
" be avdidedires b Lo :

L P R T

K e

IIInlkgﬁxings of husband~wifg toams _al the samg
‘ el B R LT
. Guldlines contained in Departmen:
of Poersonnol & Training's/QIfice Momorandum
. No. 28034+/7/86-Estt(4) ‘dathd!03: w86 may rbe
. followad subjectitdtadinintistrativeN requireme
T 8xigsncies.. , , cve . .
~, RN EY 1;“.&.,1 "l "1'((‘1:\ 0 { 4 ::,‘."..‘ I 'IA\..H:'-‘)' .’;"Q"“:“l ' , St T ,
™. IV.- The tenure at sensitive chargoes and requirgs
o - of "Cooling OffWiperiods~«ot. ~ ~ -~~~ i
‘..‘I.ﬁr ‘..,,_...! ’ Lo .

: T S AN P o
sy . (1) |Officers posted in any of the following
: . ”‘_-*1-“C;charges"asamsntionedlbalow,,on completi

U+ . his/her nbrmal ‘tenurd) ‘bo postod to a .
; _ v fdrmatibq/org&nisatién/assignmont othor
: ~—~those mantionsd herse balsw :-

(a) ALrports,
(b) DoGo ROI'

B . L oL J ' " ! . :I.\: .
(d) NCB/ED(FERA)/BIB ETC.
Thy of ("idn:'r-"y (e ;“):):‘.Ln,d' 10 lrmy" e l:im‘ afto
.Saidvqhargas/forganisatloﬂ%assighmontn wiLL b
‘requlred-ty complatn tha "Cooling OL(" purind
of ‘not"lgss'  than- two ybarsfbéfarqueing:qéasi

foar ryp-prsting to any RINE Lhn ATdra? (1 ¢hnrpa:

[N

‘V.(a)Tha _power to relax thd‘coobind'offﬂpqriqdfutg-

The powor to rolax the "eoolinpg of £ poriod f<
..an officer with raferenco to. tha chavpns
Cmentioned ini'para’IV.shallibooyoeretsed by Lhe

Pre tollr./Ditoctor Gonnrnl cotneornnd, dn

“eonggltationtwithibho Megd o Lhn Dopoelannd.

of tho Officd¥ in quostion.

. LR AUV R Lo -

R .
LI
Veaen

(b)Ihe“debfgigﬁ3£5fé}féhd tharhqpmaL*ppnuug,sﬂ

Tho docision L2 dxtand tho uormad Lonoren el
vill be govarned by Lho.proviat s 0 el
Rulas andd tho LODR&L's guldlines on Lhe Lonary,
doputation/oxecutiva Agsteaeli st o fhe Board
ad the case wvay bo. -



W,
. Wd’

VI. Transfer of offjico POArsry s Lha rypcaonised Unions/

Assocdatious e Cuntral (overnwont Employess 3~ WN‘
. Lo . . . ) i !

: In rogard to tho transfers of 0ffice boarers
of the rugognined Unions/Assoctatlons the instructious
containad in the Departwent of Pursonuul & Troatning'a
O H. No. 27/3/69-Estt.(B) datad 8.4.1969 should he
observed strictly read.with future ?mendmants, if any.

VII. Notwithstanding the instructlons containad in
paragraphs (I) (11), (111), the Hoads of tho
- . Dapartment will nava full authority/powor to

transfor an officar. on administrativo/compasslonatev,i_ﬁ

groundse.

Tha Heads of ths Dopartment will also be tbo deciding
authority as tovhat would conq&}&uto“gifficpljgw
postings depsndifig on tha local aandd E15n8 and wall.
5 Tally suthorised to fix —— tenure of posting of
“_of{ficers at those places, as deomod nocessary for

- administrative raquirements and axigencies of service. ..

7i11. Gensral -

(i) =~ Gonaral transfers should ba offectnd at tho
end of the acadumic year andl ordors thorefor
' should be issued sufficiently in advaucs.
| Orders issucé stherwisa should goutain reasons
on record.

(i1) Officers who are dua Lo rotirs within tvo
‘yaars ot S0, way not be transforred frou thelr

state/district or fiom tho prozimity of the -
.station whore thoy propoti Lo anltlo down
aftor ratirsment. ’ ‘fhose..who are posted away
from such a stotion may, if thoy 50 roquost
be braought to the proxluily o Lhat sbtabtlon
within last ons yaor or so ol thulr sorvice.
All this will, however, bo subjoct to
administrabive rogquiramantse.

giL) ‘For the purposg of Lrrustonr, Lho oloy of nn

: officer-at a particular ghabion should bo
computod with referanao Lo tho total poriod

logs of tha difforent posts bold-by . him thoro.:

)
t of his continuous stay at that_stetion rogard=
I
|

2. Abovae jnstructions wmay ploase Ho (n1llowvad
serupulosly.

Planne aoknowledps Lhe S T T N AR R TatLtord

TN TR W ATERTR N A
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COMMISSIONERATE @ CUSTOMS, NORTH EASTERN REGION, SHILLONG o

[ 4

ORDER NGO, 1€/ 2000
Dated tho 19th Octuber, 2000

N

Subs~- Transfer ang postings in tha grede of
Superintendants of the Commissionerates
of Customs, Nortn Eastern Region,Shillong -
Orders Regarding.

In view of the compiation af tenure by the individuay

#

. .
I et o e, e+ ot o . e
" . . . )
e

Nerate of Custome, North Eastern ' ot
éred with immediata efPfact ang

Ragion;EShilLong are herauy ord
until furtner Grders.

¥, ,,‘;{fp
EITEE.'"EEEE'SF'EEE'SFFIEEF """"" "'""'"‘51'555“5?“5655555""7""1 N
1. Shri K. Ahmed LCS mMoreh Dispogsal Unit | é“i
' Imphal Cus.Div, Alzasul Cus,Div. PO

=

2. snri R.Bnattachar jee Aucit/Dispasal Antl-Smuggling Upit

Cus.Hgrs,sniIlong Aizawl Cus,Div,

3. snri A.K. Saikiag

Anti-Smuggling unit Dibrugarh CPF i .
' Alzawi Cus.Div, Dimapur Cus.Divy, i
4////;hri P.B. Nag ¥7= Gibrugarn CPF :f>l Bimapur Cus,Tech. :
, 7~} - c ——
\b Y Oimapur Cus.Dlyt

. Dimapur Cus.0iv,
S. Shri Gopal pas Dimapur Cus.Tach

Dimepur Cus.Prav.
ODimapur Cus.Div.

Dimapur Cus.Oiv,
Oimapur Cus,Prey. Moren LCS

Oimapur Cus,Div. Tmphal Cuso BTT
Khazay cHf - Numatligarn CFF
Rizawl Cus.Civ. Olmapur Cus.Civ.
Numaligern CPF Audit/Dispaosal
Cimapur Cus.Div. Cus.qus.ShixLong.

€. Snri a4, Swamy

7. Snri K. Naog

8. Snri DJN, Dolay

aftar by shrj T.T.K. Thang,
and Customs Stetion, Zaukathar untii further

Ali the officers should be reliaved within-31st, October,

20G0 positively,

( Kk, Das ) 1 9. (0 A sep

Commissioner of Customs,

A\ |
CUntd..p..2‘f
A\
LT

W
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C.Na. 11(3)9/£T/c01c9;¢/bn/99/ -

Datad the 20th Octuoer,zoog

Copyuforuprdcd for infoar mation and Nacessery action tgy =

g o *g@’

. ! prs
1. The Commissioner of Central Excisa, Shillong, 1o sk
- : . . 2 i , R 4
4, The 'Rdditional Commnssloner(P&u)/(Tecn). Customs and - ;1 f{ f%
Central Excise, Shiliong, v t ’:{
: ' -

3. : The Assistant Comm;ssioner(P&I), Customs Hgrs, NER, Shillong, i |§
. ' 0, LIRS

4, The Deputy/Asalstant'Commzsaloner & Customs Division.seseusesn, "'E%
' {ali) . : R B 1 1
5. The CAQ/PAD, Cuatoms and Centray Excles, Sniliong, r fJ““"ﬁﬁ
6. The Adwinistratiye offlcer of Comnissionaratg o Customs,NER,
Shilleng, - S R R £ -

f+  The Sr. P4 of Comnissionar ¢ Customs, NER, Shillong, - | 4 <@
. Tha Supsrintendent of Customs, NER, Sniliong............\alx) §%
- . ! Bt d

. Tha Branch in-cnarge of ET.I11 & I1I/Accts I & II/Clu-yiG : 3
Branch of Customs and Centray Excisa, Shiliong, : VoL ‘*_;
) \/1/87— S/Shd .o.....?‘..b.'.k\?kog....-..-.....SUpGrintandeﬁt,?"Or ' .' ‘%‘:ﬁ*
campliance, gk

11. The Ganeral Secretary Gr.'d' Executivg of ficars’ Association, ;
Custcms and Central Excise, Shiliong, : :

1. Guard Fiid.

-

ax

o

| 0 - .
" ( K.K. Das )lo{l ;

Commissionaer af Customs,



- dhrough Speed rost)

To - . Ty
The Assistant Comms
Customs Division, ..
Khermahal-chanali,
Circular Roaq, = . .-
P.0. Dimapur (Nagaland),

Ay

Sir,

 SUb:e=

Asloner,

Submission of representat
transfer ordep no, 16
» . ...~ representation in 4

transmission.

for his king and sympathet:
transfer order i

20,10,2000 of the Commissio

&nel:

(Total two sheets),

aalcl i
TINQUNTA HDO {784129) M
T=1-20 ££0000012191N vmoMPO"

Fh o MY

DIMaCIR PIN:797112
froa: €01 £ 9 N&G DIGRUGARH
Rt;)t;'e*f bre: .60
Bt LS 2D 2470002000 14123004

BLE 4 R]CE Db

TAITHE Cown CUSTOKE N E PEGION
SULLUAYE OTH: 3930

T €310 3 WeG []Z0UGAH

withneser Leel ) M)

N R N TV VRV EE oY)

BLVE L NELE DAY

Cormissionep of Customs
c consideration.
Ssued undep Estt, Order no,1
ner, Qustohs,‘N.E.R

~ Representation‘in-duplicate.

:don, :
Sy
G R ¥ |
Yourts f(ithrully,
| . 3“
Juperintendent,C.P.F. 4
bibrugurh,
' ﬁ‘f.

LTS

—&-
. v”d\\ : 25 -
Annexore, Ti "
Date: 23/10/2000, .-
SNE
=
i
ion against . RN
/2000 qt, 20.10,2000 . j
uplicate for‘qnwardr,Vgiﬁ
t : \-_‘:‘i \g
) ey /,t\ '“:
bresaentation 1n:aup1;aate_.:;
%s NoBoR, jShd11ong
This representation: B0
6/2000 dateq, |
.,Shillong.,;_.gw,'5;ruf~ 1
St you that I should not he .. .{
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The Comnissioner, UE. AF /q/égﬁikb

o
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-
- .
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DU YU, S, 3
- e
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e e . <ot i

-+ CUSTORS, Mopth 'Eaatern Region, v f ety
 H.G.A0ad (Norih Brook Koad), , S
Kas 22......5_*4.1.34_0__,L (Nasmaya). | T CL e

LT W
ool

.’."_
3 { -

’
.;\3.-,-,'1 t

e Ll 7 W /
Respecmas.tr, ( KWK o %MME )

- -
» o -
£,

—

~ Subi= Ropresentation prayi.ng retention .
ogainst trensfer ordor no.16/2000
T Lt dated $20,10,2000, . .. * . 1at

s
K A AR T

1 . *

: .

AT "U"ﬂ"

<

AL

L

L

. 5

B LI W S S

- -

.
SR
-

-

ERRUN U0 o YIRN
Mogt respocttukly I ke to put the following faotn'

aml circumtanceg ‘before W@ youy honour for favour of kind Lntor-
pation and nocessary consideration of my submission,

That 8ir, During my tenurc An Cugtonms, R wag alx‘wady
there at DIMAPUR ag Superintondunt(Teoh), whorefrom went to gﬁﬁmg';
and ALZaWL Divisional office and thon came to DIBRUGARH' only.om -
29,04,98, It may be noted unt, allalong Iwaa posted in thu“hqrd~ T
ship® posting oontinwoualy bofore Jolaing hora, I

o 2 ....'_.~ " o o 0

That 3ir, the recent tranafer orlerp datad, ?0.10.2000

came 88 a sudden blow on mo at this very momont bechuse it 1z not
possible to change or interrupt in thefw educition in the middle

of the academic seasion, which otherwise Spoil ths acndenic carre

t’
of my children and my futura aspects,

ST TR UL PRGN -3

.~ That Sir, my sged bed=riiden moither noois my physlcal
pmaonco at tPis noment 8t her sida, God fur bidy i anything happcma
in my absence, there canrut be any excusge to mc,

That ir, Iap a pationt prons to Diabetle and lyportens
slon digesse and is under cloze observation of the regular bDoctor,

Therofore, it is my carnest prayer before your honoup
to be kind ensugh to consider ny abovo submissions of fucts and
igouo necessury ordor of rotention at this prescnt plree of poqti.ngr
t111 end of the academic sessien f,c, upto the ond of Harch, 2000
and for thig act of mmwmc"m, 1 su211 remedin thankful to Yoti,
And, othervioe I may plciae be relieved from Customs to Contral -

exclse as I have already completzd more than 4 {four) yanrs thore.
in Custous,

v Yourtg 140
%

- GV AN

< . T sl bonl U R,

VAo orh,
v ()90 ' .
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(Vs FORM NO. 4 | ‘
( See Rule 42)

In .The Central Administrative Tribunal
S T GUWAIHATI_ BENCH G_UWAHA'I‘I
Tl oRDER SHEET

e APPLICATION NO. o.a. 378/2000 ORYXX

Applicany(s) - Shri  Debendra Nath Doley
[ T B TN i B . [y
Respondcnt(s) ’ Union Of India & Ors.

T we e 'i

Advocate for Applicant(s) Mr A.S.Choudhury,
\ ' Mr l.Hussain

'

Advocate for Respondent(s) Mr' A.Deb Roy, Sr.g.o.s.ci

Notes of thc chlstry Date O(dcr of the Tribunal

|
!
1

7.11.00 Present : The Hon‘ble Mr Justice D.N.
Chowdhury, Vvice-Chairman.
Heard Mr A.S.Choudhury, learned
counsel for the applicant and Mr A.Deb Roy
learned Sr.C.G.S.C for the respondents.
By this application the applicant
has assailed the order of his transfer
from Numaligarh CPF to.Customs Headquarter
shillong vide order dated 19.10.2000. By
the aforesaid.nrder 8 persons were trans-
ferred and posted. Mr Choudhury, learned
counsel for the applicant has fairly
pubmitted that the applicant is not
challenging the cowpetence or validity of
Fhe oxder of traﬁsfer but virtually this

is an application for keeping 1n'abeyance
of the transfer and posting order of the
applicant till 31.3.2001, so that the
srvudias of his children are not affected,
. v|more particularly about his second son

contde..




B s UL P B

O.A. 378¢2000

@ Notes of the Registty | Date [  Order of the Tribunal

¢

s [ : oo :
l " 17.11.00:" |who ‘18 godng to'appear in I.C.S.E final
! texamination 4in ‘March, 2001. The prayer '

B seems, to be reasonable. Mr Choudhury
' ‘(I'UKAA““‘ - ' f'::~further subnitted that his wife has ’ ;;];%1
.o “-lalready submitted an application to the-

. ' ' Commissioner of Customs, N.E.Region,

' . K ate
. oxt .y

J¢nillong on.30.10:2000 butyno. order aotvs“‘”
. gar passed. Congicdering all the aepscts -
/]of the matter, I am oF tha view tha*

.euda cr jusciceE wilkl e aat _‘.: 2 c.i\".a*-f

———— i — )

tion J& izBu2q@ to the respondante. ROLE aa
particularly toltheﬁ:espondencANOwé..tha :
Commissioner~df Cuatoms, North Bastern 9

; : RIS PUR Reqion. Shiliong ¢o. cgﬂiiggr e repre~

| ‘sontation dated 30.10.2000 to enable tha

i ‘applicant and his faunlly to lead a normal

l ) | A _— [amily life. The applicant is also direce

’ ed to submit a fresh representation

\ arrating all the facts within two weeks
rom today and if such representation is
{led within the aforesaid period, the

_ ‘ eapondenta ahall conaider the same in

| ) CL T ' onformity -with’ the policy of the Govern=

! e , emr. of Indi.a as expeditiously as possible

o : S nd‘pass a reasoued order. The impugned

rder of transfer dated 19.10.2000 trans=-

erring and post the applicant from

umaligarh to shillong insofar as it

elates to the applicant shall remain’

uSpended till completion of the above

¢ xe;c.tee .

~

' The application 18 disposed of accor-

1in{;1y. No order ‘as to costs.

i 8 S ot
e

e e T " 50/ VICECHALRIAY

. - Bection Otficer ()
\,‘»"o~ - uvpm1um*ﬂ\(1mhsﬂﬂu
Cemral Administrative Tribunal

' 0 : R l Tom sarfe 2fE
Kﬁ : Guwanati Bench, Guwahau-§
ﬂr) | qmud\:ntﬂt.gmxw}l
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